BEFORE HON’BLE NATIONAL GREEN TRIBUNAL, WESTERN ZONE
BENCH, AT PUNE

Original Application No.03 of 2023 WZ.

Sandip S. Jadhav } Applicants.

Vs

State of Maharashtra & Others. = ceeeee. } Respondents.
With

Original Application No.79 of 2023 WZ.

Dr. Pramod s/o Eknathrao Jadhav & Ors } Applicants.

Vs

State of Maharashtra & Others. @ coeeeee } Respondents
With

Original Application No.53 of 2023 WZ.

Sanjay K. Navgire & Ors } Applicants.
Vs
State of Maharashtra & Others. = e } Respondents

AFFIDAVIT ON BEHALF OF JOINT COMMITTEE AS PER ORDER PASSED BY
ORDER NGT DATED 05.02.2025

I, Achyut Sheshrao Nandvate, the Sub-Regional Officer, Chhatrapati Sambhaji Nagar,
Maharashtra Pollution Control Board (R.No.3) is filing this Affidavit on behalf of Joint
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1. I'say and submit that It was instructed by Joint Committee during VC meeting convened
on dated 9" April 2025 that MPCB office Chhatrapati Sambhajinagar shall call
investigation report from the Local Police Station and action taken thereon.
Accordingly, a letter was sent to The Police Inspector , Vadod Bazzar police
station, Tal : Phulambri with request to submit detailed Investigation report &
action taken report (ATR) about incidence of disposal of Chemicals / Spent
wash at gat no. 144 at pathri, Tal Phulambri & news article about the same
was published in Nes paper “ Dainik Lokmat “ on 31/08/2018. The copy of
letter is enclosed and marked as an Annexure A- 1

2. | say and submit that Police Officer,Vadodbazar Police station vide letter
dated 05/06/2025 have submitted report about investigation & action taken
report (ATR) about incidence of disposal of Chemicals / Spent wash at gat no.
144 at pathri, Tal Phulambri, Dist : Chhatrapati Sambhajinagar . The copy of
report by Police station enclosed and marked as an Annex. A-2. The report
received from Police station was communicated to members of Joint
Committee for their information & ready reference vide email dated 9™ July
2025. The copy of report by Police station, Vadod bazzar is enclosed and
marked as an Annex. A-3

3. | say and submit that Police Officer,Vadodbazar Police station vide letter

dated 05/06/2025 have submitted FIR was filed by farmer Shri. Sheshrao

Gnyanuba Jadhav age 65 on dated 22/07/2019 stating that incidence of

disposal of Chemicals / Spent wash at gat no. 144 at pathri, Tal Phulambri

occurred thereby which contaminated nearby well water thereby endangering
life of nearby farmers & their pet animals. The matter was investigated & FIR
registered against accused 1. Dwarkadas Yeashwant Pathrikar , 2. Yogesh

Uttamrao Pathrikar & 3. Varun Dwarkadas Pathrikar as per C.R. No. 169/2019

under section 277,278,284,34 with IPC sections 3(1), C(X) 3(2)(V)(VA) with

SC & ST ( Prevention of Atrocities ) Act 1989. The matter was investigated in

detail by Sub Divisional Police Officer Chhatrapati Sambhajinagar &

chargesheet filed against accused bearing special case no. 206 / 2021 in
Hon’ble JMFC on 12/07/2021. The matter is scheduled for hearing on August
18 2025.

4. | say and submit that, Joint committee submitted report about various points
observed by Hon'ble NGT vide email dated August 1%t 2025. The scanned
copy of the Email along with attachments thereto are enclosed and marked as

an Annexure A-4 collectively. The clarification by Joint Committee about
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various points raised by Hon'ble NGT is reproduced as below:

4.1. The incidence of disposal of Chemicals was occurred in 2018 & the site
of incidence was visited by Joint Committee after five years in year 2023.
Joint committee specifically observed that no spread of Spent Wash/
Spent Wash Sludge on the agricultural land under reference for the
period from January 2018 to June 2018 was observed during their site
visit. Therefore, the Joint Committee has rightly made the
recommendations on the basis of not only visual observations but also
on the basis of monitoring and analysis done at the above Gat Nos.,
where the results of samples of BOD and COD were found to be
exceeding the standards prescribed for those parameters. Hence, it
was also recommended that some remedial measures will have to be
taken by conducting a detail study through institutes like Mahatma
Phule Krishi Vidyapeeth, Rahuri / Major Government Engineering
Collages/ Institutes to prepare DPR for remediation of the contaminated
ground water at aforesaid 3 Gat Nos. [Point No. (lll) concluding paral.

4.2. MPCB, Regional Officer-Aurangabad had issued Show cause Notice
vide dated 11/09/2018 to M/s Radico NV Distilleries Maharashtra Ltd.,
MIDC Shendra, Chhatrapati Sambhaji Nagar on the grounds that the
spent wash/spent wash sludge was disposed outside the factory
premises thereby violating the consent conditions. However, it is
observed from the reply submitted by the industry vide dated
21/09/2018 to MPCB that the industry had denied about their

' LY involvement w.r.t. disposal of alleged spent wash/spent wash sludge on

'*&?-:?fﬂ,‘g-":'."i.:' the Gat no. 144.
i 4.3. Thereafter, MPCB issued directions u/s 33 A of the Water (Prevention

& Control of Pollution) Act; 1974 and u/s 31 A of Air (Prevention &
Control of Pollution) Act, 1981 vide dated 21/10/2018 to shift the

contaminated soil from Gat no. 144 to the composting facility of the

industry.

44. The Joint Committee submit that M/s Radico NV Distilleries
Maharashtra Ltd., MIDC Shendra, Chhatrapati Sambhaji Nagar have
lifted 464 MT of contaminated soil (through 06 no. of trucks, total trips
covered 29 nos. and quantity lifted in each trip is about 16 MT) from
Gat No.144 to their existing bio-compost facility for processing
Therefore, the Respondent- Industry has already taken measures as
directed by the MPCB in its directions dated 21.10.2018 to shift the



contaminated soil from Gat No.144.
The Joint Committee clarifies that there is no substantial evidence
about involvement of M/s Radico NV Distilleries Maharashtra Ltd.,

MIDC Shendra, Chhatrapati Sambhaji Nagar in the incidence of
disposal of alleged spent wash/spent wash sludge on the Gat no. 144.
Industry vide letter dated 21/09/2018 to MPCB that the industry had
denied about their involvement w.r.t. disposal of alleged spent wash to
the land in question & Documents produced before us couldn’t establish
substantial evidence about the same. Therefore, it would be
appropriate to call investigation reports of local police station &
responsible for incidence can be identified.

AN\ The Joint Committee clarifies that Environmental Compensation of Rs.
22 75,000/~ shall be recovered from Accused responsible for incidence
based on report submitted by Local Police station at Vadodbazar, Tal :

Xa‘PhuIambrl Dist : Chhatrapati Sambhajinagar.
o .J /,

- \

m clarification is submitted on behalf of Joint Committee in compliance of

directions issued by this Hon’ble Tribunal dated 16.04.2025.

noTariaL  Solemnly affirmed on this 4" Day of August 2025 at Chhatrapati Sambhajinagar.

For and on behalf of
Maharashtra Pollution Control Board (R.No.3)

e

NOTED AND REGISTERED B~
SERIAL NUMBER .. e 4. 2t \
Date ol 8 | 292 cvwsvseviens (Achyut Sheshrao Nandvate)
Sub-Regional Officer, Chh. Sambhaji Nagar
AFFIDAVT
Solemnly afirme,
g’: S:?i:;rfa‘r vy 2efore e by
T;;J—CS&\*‘-M Q NL(ndIUL&Q 0 _7”0‘0
'I'"ha') ;jpm”i;“E—;_ ""‘L--C..S N o Se:U-'lCPa
Whom HeiShe 3 s 5‘:::*—::__ i
senéity Known
Adv ‘\aumv 04 AUG 2025
Netar, !:"\:: akaika
Pune [ ;;L: I' "ndia
B BEFORE ME

af
\%’Xwg/ﬁbﬂoﬂmw
ADV.VIDYA TAKALKAR

NOTARY GOVT. OF tMNUHA
PUNE DIST. MAHARASHTE
REG.NO.4G226

NOTARIAL



Anexure - A ¥
MAHARASHTRA POLLUTION CONTROL BOARD
v Sub-Regional Office, Paryavaran
MopRaiIE :h-:f?nn'amc Area, Chikalth
e T . res, an
TakNe:- 19248, 3990004 ——— Behind Daynik Lokpatrs, Near Seth
‘%# Nandial Dhoot Hospital, Jalna Road,
"Your Service is our Duty" g:h::ml ”Iﬁ“s;;:wmnp
Mail id- srochhatrapatisambhaiinagari @mpcb.gov.in & rochhatrapatisambhajinagar@mpeb.gov.in
No. MPCB/SRO/CSN/9 52 2025 Date:-_ || /0472025 |
To,
The Police Inspector,
Vadod Bazzar Police Station,

Tal. Phulambri, Dist. Chhatrapati Sambhajinagar.

Sub :- Action taken Report (ATR) in respect of incidence occurred in the Month
of August 2018 about disposal of Chemicals /spent wash at Gat no. 144
at Pathri, Tal. Phulambri, Dist. Chhatrapati Sambhajinagar

Ref:- 1) Application bearing number MAS/6832/2018 was filed by Shri.

Sheshrao Gyanu Jadhav in State Human Rights Commission
2) News article published in the Dainik Lokmat vide dated 31/08/2018.
3) Order Issued by Hon'ble NGT dated 05/02/2025 in the matter OA
NO.03 OF 2023 (W2), 79 OF 2023 (WZ) & 53 OF 2023 (WZ).

Please find attachment herewith Order Issued by Hon'ble NGT dated
05/02/2025 in the matter OA NO.03 OF 2023 (WZ), 78 OF 2023 (WZ) & 53 OF 2023
(WZ) about the incidence of disposal of chemicals/spent wash at Gat no. 144 at Pathri,
Tal. Phulambri, Dist. Chhatrapati Sambhajinagar and subsequent contamination of
nearby well water, farms including death of domestic animals. In this matter, news
article was published in Dainik Lokmat vide dated 31/08/2018 & application bearing

number MAS/6832/2018 was filed by Shri. Sheshrao Gyanu Jadhav in Maharashtra
State Human Rights Commission.

in this context, Joint Committee appointed by Hon'ble NGT instructed to obtain
Action taken Report (ATR) in above matter from Police Station Vadodbazar, tal
Phulambri, Dist Chhatrapati Sambhajinagar. Therefore, you are hereby requested to
submit detailed Investigation & action taken report (ATR) about above mentioned

incidence so that the said report shall be submitted to Hon'ble NGT for perusal &
further orders accordingly.

Please treat it on PRIORITY.

Sub ional Officer,
M.P.C.B. Chh. Sambhajinagar
Copy Submitted to-
1. Joint Director (WPC), MPC Board, Sion, Mumbai.
2. Regional Officer, M.P.C.B. Office, Chhatrapati Sambhajinagar.
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Translated in to English
No. Pollution/ ATR information/ 169/2019/2025-525 Police station Vadod Bazzar

Date : 05/06/2025
To,
Sub Regional Officer,
Maharashtra Pollution Control Board ,

Chh. Sambhajinagar

Sub : Information pertaining to Crime. Registered . No. 169/2018 at Vadod
Bazzar Police Station, Tal ;: Phulambri,
Dist : Chhatrapati Sambhajinagar

Ref : MPCB letter No. MPCB/SRO-CSN/952/2025 dated 11/04/2025

Sir,

First Inquiry Report (FIR) was filed in the name of farmer Shri. Sheshrao Gnyanuba
Jadhav age 65 on dated 22/07/2019 stating that incidence of disposal of Chemicals / Spent
wash at gat no. 144 at pathri, Tal Phulambri occurred thereby which contaminated nearby well
water thereby endangering life of nearby farmers & their pet animals.

The matter was investigated & crime registered against accused 1. Dwarkadas
Yeashwant Pathrikar , 2. Yogesh Uttamrao Pathrikar & 3. Varun Dwarkadas Pathrikar as per
C.R. No. 169/2019 under section 277,278,284,34 with |PC sections 3(1), C(X) 3(2)(V)(VA)
with SC & ST ( Prevention of Atrocities } Act 1989.

The matter was investigated in detail by Sub Divisional Police Officer Chhatrapati
Sambhajinagar & chargesheet filed against accused bearing special case no. 206 / 2021 in
Hon'ble JMFC on 12/07/2021. The matter is scheduled for hearing on August 18th 2025.

This is submitted for your information.

(Sunil Ingle)
Asst. Police Inspector
Pollce station Vadod Bazzar
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ﬂ Outlook

OA. no. 03 of 2023 (WZ), Sandipn Jadhav Vs The State of Maharashtra & Ors. reg...

From SRO Chhatrapati Sambhaji Nagar <srochhatrapatisambhajinagar1@mpcb.gov.in>
Date Wed 09-07-2025 12:10
To  nishchal.cpep@nic.in <nishchal.cpcp@nic.in>; Sushil Rathod <srohq7@mpch.gov.in>

0 1 attachment (704 KB)
6832 HRC.pdf:

Sir,

Pls find attached herewith the report received from Police Inspector, Vadod Bazzar Police Station, Tg.
Phulambri, Dist. Chhatra. Sambhajinanagr & representation from Farmers, Pathri, Tq. Phulambri, Dist.
Chhatra. Sambhajinagar for information & further needful in the matter OA. no. 03 of 2023 (WZ),
Sandipn Jadhav Vs The State of Maharashtra & Ors .

Thanks & Regards,

Achyut S. Nandvate,

Sub-Regional Officer,

Maharashtra Pollution Control Board,
Chhatrapati Sambhajinagar.

£ "SAVE PAPER"-THINK BEFORE YOU PRINT!
POWER BEHIND ENVIRONMENT...M.P.C.B.

From: NISHCHAL C <nischal.cpcb@nic.in>

Sent: 09 July 2025 11:31

To: SRO Chhatrapati Sambhaji Nagar <srochhatrapatisambhajinagarl@mpcb.gov.in>; Sushil Rathod
<srohg7@mpcb.gov.in>

Cc: RO Chhatrapati Sambhaji Nagar <rochhatrapatisambhajinagar@mpcb.gov.in>; 1D Water
<jdwater@mpcb.gov.in>; Smita Madhav Khatavkar <lo1@mpcb.gov.in>

Subject: Clarification Report of the Joint Committee in OA. no. 03 of 2023 (WZ), Sandipn Jadhav Vs The State of
Maharashtra & Ors.

Sir,
This has reference to the trailing email communication and Hon'ble NGT order dated

16/04/2025 in the matter in OA. no. 03 of 2023 (WZ), Sandipn Jadhav Vs The State of
Maharashtra & Ors.
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In compliance to the aforesaid Hon'ble NGT order, clarification report of the joint committee is
prepared and copy of the duly signed report is attached herewith along with Annexures for kind
needful. Further, it is requested to kindly get the concurrence and signature of committee
members and make suitable arrangements to file the duly signed copy of the final joint
committee report to the Hon'ble NGT (WZ), under intimation to this office. Also, requested to
send the final copy of the joint committee report filed to the Hon'bie NGT, to ail the committee
members for reference & record. The matter is listed on 06/08/2025.

Regards,

fAyeT 9. / Nishchal C.

3WAF ¢ / Scientist 'E'

T w18, & Pgwrem - qo, yeRTy

Central Pollution Control Board, Regicnal Directorate - Pune, Maharashtra
(gafeRon, a9 ud Serary ufad = JEer, HRd $XeR)

(M/o Environment, Forest & Climate Change, Govt. of India)

Mob: +81 97220 17220

---- On Fri, 27 Jun 2025 18:12:53 +0530 SRO Chhatrapati Sambhaji Nagar
<srachhatrapatisambhajinagari@mpcb.gov.in> wrote -

Please find trailing mail from HQ about submission of clarification about Jt committee report in
respect of order in OA no 53/2023.
It has instructed by legal wing to expediate matter on priority

{ A. S. Nandvate)

Sub Regional Officer

Chhatrapati Sambhaji Nagar

-------- — Forwarded message ----------

From: Smita Madhav Khatavkar <lo1@mpcb.gov.in>

Date: 27-Jun-2025 16:13

Subject: Fw: order in OA no 53/2023

To: RO Chhatrapati Sambhaji Nagar <rochhatrapatisambhajinagar@mpcb.gov.in> SRO
Chhatrapati Sambhaji Nagar <srochhatrapatisambhajinagar1@mpcb.gov.in>

Cc: JD Water <jdwater@mpcb.gov.in>,"Adv. Vilas Jadhav" <vilasajaghav@gmail.com>

NGT Or d 16.4.2025/Ti u

Pl find enclosed a copy of Hon'ble NGT order dated 16.4.2025 in QA No 3 of 2023 with OA No 79 of 2023
and 53 of 2023 whereby the Tribunal has granted last opportunity to file clarification of loint Committee
within 15 days. In this regard, you are requested to submit clarification of joint committee in the matter
on priority since 15 days’ time has been already expired. Pl treat this most urgent. The matter is fixed for
hearing on6.8.2025.

Thanks & Regards,

(Smita Madhav Khatavkar)

Law Officer,

Maharashtra Pollution Control Board, Mumbai



J "SAVE PAPER"-THINK BEFORE YOU PRINTI
POWER BEHIND ENVIRONMENT..M.F.C.B.,"

From: Policy & Law Division 2 <pnlsection2@mpch.gov.in>
Sent: Friday, June 27, 2025 3:37 PM

Ta: Smita Madhav Khatavkar <lol@mpch.gov.in>

Subject: order in OA no 53/2023

Pls find encl the above order in o0a no. 53 / 2023 for information.

{Akshaya Nikale)
LR

ﬂk International Year - \’Kﬁﬁ's |
2025 of Cooperatives SANCHARSAATHI

: | MOBILE APP
’&é’j a Better World ETE—
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Outlook

Joint Committee Report Clarification

From SRO Nagpur 2 <sronagpur2@mpcb.gov.in>
Date Fri 01-08-2025 11:58
To  SRO Chhatrapati Sambhaji Nagar <srochhatrapatisambhajinagar1 @mpcb.gov.in>

Cc RO Chhatrapati Sambhaji Nagar <rochhatrapatisambhajinagar@mpcb.gov.in>; nishchal.cpcb@nic.in
<nishchal.cpcb@nic.in>

i]] 2 attachments (2 MB)
Joint Commitee Report Copy.pdf; Annexures.pdf;

Sir,

Please find attached herewith signed copy of Joint Committee Report.

Thanks & Regards,

Sushilkumar Rathod

Sub-Regional Officer,

Maharashtra Pollution Control Board,
Nagpur-2,

"SAVE PAPER"-THINK BEFORE YOU PRINT!
POWER BEHIND ENVIRONMENT...M.P.C.B.
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CLARIFICATION REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH ORDER
DATED 05/02/2025 OF THE HON’BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE
MATTER OF OA NO. 03/2023 (WZ), SANDIP S/0 SHESHRAO JADHAY V8 THE STATE
OF MAHARASHTRA & ORS.

1.0 Background . : :
Grievance in the Original Application No. 03 of 2023 (W2), titled Sandip Sfo
Sheshrao Jadhav vs The State of Maharashtra & Ors. as per order dated 23/01/2023
of the Hon"ble NGT is about disposal of spent wash by respondent no. 5 j.e. M/s
Radico NV Distilleries Maharashtra Lid., on the Gat no. 144, which belongs to
respondent no. 6 i.e. Mitra Sadhana Shikshan Prasarak Mandai as well as Foster
Development Trust. it is alleged that respondent no. 5 based on the mutual
agreement with respondent no. 6 had dispased spent wash through app. 1,000 no.
of tankers on the Gat no. 144 during January, 2018 to June, 2018. As a result, the
standing crop present In the surrounding agricultural fand(s) of the appiicant at Gat
no. 123 was affected due to spread of spent wash, which had overflowed from the
adjoining Gat no. 144, It is also alleged that due such excessive quantity of disposal
of spent wash, the nearby bore welis were too contaminated and subsequent death
of domestic animals due to consumption such contaminated bore well water.

In compliance to the -aforesaid Hon'ble NGT order dated 23/01/2023, the joint
committee had submitted its report to the Hon'bie NGT on 30/08/2023. Thereafter,
the matter was heard from time to time before the Hon'ble NGT, without any specific
directions to the joint committee. Hon'ble NGT directed vide order dated 05/02/2025
{(copy of the Hon'ble NGT order, dated 05/02/2025 is given at Annexure-1) and
relevant order is reproduced as below:

“..3. So, these recommendations appear to be contradictory in view of the

conclusions cited above in para 6.0 (ii). We need a clarification in this regard

to be submitted by the Joint Committee within two weeks from the date of

uploading of this order so that we can adjudicate this report and thereafter,
. proceed with the final arguments...”

Page f of §



* Approach’ and Findings of the joint commmee
The nodal agency of the joint committee i.e. Maharashtra Pollution Control Board
(hereinafter referred to as the “MPCB") communicated the order of the Hon'ble NGT
dated 05/02/2025 to joint committee members on 04/04/2025 for compliance of the
aforesaid Hon'ble NGT order. The nodal agency convened a VC meeting on
09/04/2025 to- discuss about the way forward and comphance of the aforesaid
Hon'ble NGT order.

During the joint commitiee meeting, it is deliberated about the operative directions
issued by the Hon'ble NGT i.e. w.rt submission of clarification on levying of
environmental compensation of Rs. 27,75,000/- on'the Respondent no. 5 i.e. M/s
Radico NV Distilleries Maharashtra Ltd., MIDC Area Shendra, Aurangabad for
alleged discharge/disposal of spent wash/spent wash sludge on the Gat no. 144,
which belongs to the respondent no. 6 ie. Mitra Sadhana Shikshan Prasarak
Mandal, Pathri and Foster Development Trust, Aurangabad and subsequent
contamination of ground water ‘in the surrounding - agricuttural lands of the
Applicant(s).

After due deliberation and consideration of various facts on record which were made
available and submitted by MPCB io the joint committee during its visit carried-out in
16/03/2023 in compliance to the previous order of the Hon'ble NGT dated
23/01/2023 and during the present VC meeting convened in compliance to the
Hon'ble NGT order dated 05/02/2025, following observations & findings are given
below: ' 2

I The joint committee camied-out inspection cum monitoring of the alleged
area(s) as mentioned in the Hon'ble NGT order dated 23/01/2023 on
16/03/2023 in compliance o the aforesaid Hon'ble NGT order. During joint
commiitee visit on 16/03/2023, there was no visual evidences of spread of

- spent wash/spent wash sludge on alleged agricutturai tand(s), as the alleged
incidence of disposal of spent wash/spent wash sludge had-occurred during
January, 2018 to June, 2018 i.e. the alleged Incidence of disposal of spent

wash/spent wash sludge had occurred five years before the joint committee
visit.

Fags2of §
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One of the operative directions issued by the Hon'ble NGT vide its order
dated 23/01/2023 to the joint committee is to submit a report and assess the
compensation. Accordingly, based on the various facts on record ‘which were
made available and submitted by MPCB to.the joint committee during its visit
carried-out in 16/03/2023, and as so to levy the environmental compensation
for alieged disposal of spent wash/spent wash sludge on the alieged
agricultural land(s), the joint committee relied up on the Show Cause Notice
vide dated 11/09/2018 issued by the MPCB o the Respondent no. 5
Respondent no. 5 i.e. M/s Radico NV Distilleries Maharashtra Ltd., MIDC
Area Shendra, Aurangabad industry for violating the consent conditions. Copy
of the Show Cause Notice, dated 11/09/2018 issued by the MPCB is given at
Annexure-2 and relevant extract of the aforesaid Show Cause Notice, dated
11/09/2018 if reproduced as below:

. “... the Sub-Regional Officer of the Board at Aurangabad vide above
referance (4) reported that the spent wash/spent sludge generated
from your unit was found disposed through tankers in the farm located
at Gat no. 144, Village Pathri, Tal. Phulambri, Dist. Aurangabad...”

“....The water of the well located in Gat No. 144 and Gat No. 123 found
slightly brownish in colour, which clearly indicated that you have
disposed the spent wash/spent sludge outside the factory premises
thereby violation of consent conditions...”

Thereafter, MPCB issued directions u/s 33 A of the Water (Prevention &
Control of Pollution) Act; 1974 and u/s 31 A of Air (Prevention & Control of
Pollution) Act, 1981 vide dated 21/10/2018 to shift the contaminated soil from

- Gat no. 144 to the composting facility of the industry, to ensure remediai

measures, steps to improve the water guality and to submit action taken
report along with bank guarantee of Rs, 5,00,000/- to ensure the compliance
of aforesaid directions dated 21/10/2018. Copy of the Directions, dated
25/10/2018 issued by the MPCB is given at Annexure-3.

In compliance to the aforesaid Show Cause Notice and Directions, the

Respondent no. 5 i.e. M/s Radico NV Distitleries Maharashira Ltd., MIDC

Page 3of 5
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Area Shendra, Aurangabad submitted reply vide dated 21/09/2018 &

- 28/10/2018 o MPCB, wherein, it Is cbserved that the Respondent no. 5 has
denied its involvement w.r.t alleged disposal of spent wash/spent wash
sludge on the aforesald agricultural land(s). However, the Respondent no, 5
had mentioned that they shall comply with the Directions issued by MPCB and
also mentioned that under corporate social responsibility (CSR) they aiready
started lifting contaminated soil to its facility for treatment in compliance to the
Directions issued dated 21/10/2018 and aiong with other submissions. Copy
of the reply submitted by the Respondent no. 5, dated 21/09/2018 &
29/10/2018 to the MPCB is given at Annexure-4 & 5.

v. in view of the above Show Cause Notice & Directions issued by MPCB and
cognizance of the said Show Cause Notice & Directions by the Respondent
no. 5 i.e. M/s Radico NV Distilleries Maharastitra Ltd., MIDC Area Shendra,
Aurangabad and subsequent reply submitted by the said Respondent no. 5 to
the MPCB, the joint committee opined that the Respondent no. 5 i.e. M/s
Radico NV Distilleries Maharashtra Ltd., MIDC Area Shendra, Aurangabad is
allegedly involved in the accidental discharge/disposal of spent wash/spent
wash sludge on the Gat no. 144, which belongs to the respondent no. 6 i.e.
Mitra Sadhana Shikshan Prasarak Mandal, Pathri and Foster Development
Trust, Aurangabad. However, since the incidence had occurred five years
prior to the joint committee’s visit and the records avaiiable with MPCB
doesn't provide any concrete evidence regarding who has disposed the spent
wash/spent wash sludge, the joint commiittee couldn’t conclusively conclude
on the same. Whereas, based on the various facts & records which were
made avaiiable and submitted by MPCB i.e. nodal agency, the joint committee
opined & made an attempt to calculate the environmental compensation.
Further, the establishment of disposal of spent wash/spent wash sludge on
the alteged agricultural land(s) is under investigation by the concemed Police
Dept. of the area under reference. '

in view of the above, the joint committee had made an attempt to assess the
environmental compensation using the formula prescribed in the CPCB report titled
"Report of the CPCB In-house Committee on Methodology for Assessing

Paga 4 of 5
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Environmental Compensation and Action Plan to Utilize the Fund”. Accordingly,
assessed the environmental compensation of Rs. 27,75,000/- as damages for
accidental diéchargeldisposaf of spent wash/spent wash sludge on the alleged
agricultural land(s). Further, the joint committee had already prayed that the

aforesald environmental compensation as deemed fit by the Hon'ble NGT, may be
considered and levied on the defauiter.

Further, to establish the status of ownership of the alleged tanker and the person(s)
responsiblefinvolved in the discharge/disposal of spent wash/spent wash sludge on
the alleged agricullural land(s), the nodai agency in the VC meeting heid on
09/04/2025 has submitted that they shall follow-up and seek an investigation report
from the concerned Police Station and shall be filing a separate affidavit to the
Hon'ble NGT in this regard.

in this regard, the joint committee humbly prays that a suitable decision may be
taken by the Hon'ble NGT in the present Original Application w.r.t. levying of
aforesaid  environmental compensation as damages for accidental
discharge/disposal of spent wash/spent wash siudge on the alleged agricultural

land(s).
oj@ , o, gl
Ko7 eeFes
(Sushil Rathod) (Nishchai C.) (Swapnil Mors)
Sub Regional Officer, Scientist ‘E', CPCB, SDM, as representative of
MPCB RD-Pune District Collector
ey
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Annexure-1

(Pune Bench)

ltem No.11, 12 &13

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[Through Physical Hearing (with Hybrid Option)]
ORIGINAL APPLICATION NO.03 OF 2023 (WZ)

Sandip Sheshrao Jadhav ... Applicant

Versus
... Respondents

The State of Maharashtra & Ors.
WITH

ORIGINAL APPLICATION NO.79 OF 2023 (WZ)

Dr. Pramod s/o Eknathrao Jadhav & Ors. ... Applicants

Versus
... Respondents

The State of Maharashtra & Ors,
AND

ORIGINAL APPLICATION NO.53 OF 2023 (WZ}

Sanjay Khandu Navgire & Ors. ... Applicants

Versus
... Respondents

The State of Maharashtra & Ors.

Date of Hearing : 05.02.2025

CORAM : HON'BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicants  : Mr. Asim Sarode, Advocate in all O.As.

Respondents : Mr. Vilas Jadhav, Advocate for R-3/MPCB
Ms. Anuradha Mantri, Advocate for R-4

Mr. R.B. Mahabal, Advocate for R-5
Mr. Prabhakar K. Joshi, Advocate for R7 to R-15 and R-21 in
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ORDER

1. Today, these matters are listed for final hearing. Mr. Asim Sarode,
learned counsel for the applicants, has appeared and states that the Joint
Committee in para 7.0 under the head "Recommendations’ in sub-clause (1),
it is recorded that an amount of Rs.27,75,000/- may be considered as
Environmental Damage Compensation (EDC) to be levied from M/s Radico
NV Distilleries Maharashtra Ltd., MIDC Area, Shendra, Aurangabad -
respondent No.5 and in sub-clause (iii) of the same, it is mentioned that
concentration of BOD & COD of the ground water samples at Gat nos.143,
141 and 123 has showed increasing trend and thereafter, recommendation
is made that there is need to carry out detailed study of time-bound action
plan to contain further impact, if any. Further it is recommended that a
detailed study in this regard may be directed to be conducted by the
institutes like Mahatma Phule Krishi Vidyapeeth, Rahuri/major Government
Engineering Colleges/Institutes to prepare Detailed Project Report (DPR) for
remediation of the contaminated ground water at aforesaid three Gat
numbers. In view of these recommendations, learned counsel submits that
there is clear evidence that three survey numbers belonging to the applicants
are found to be contaminated as BOD and COD had shown increased trend.
Therefore, this study, which is directed to be carried out, is not ordered by
this Tribunal for determination of the extent of the damage caused to the
said land and also for preparing a plan for taking remedial measures so that
no further damage happens to the said land. He also states that this
recommendation at sub-clause (i} of Para 7.0 also states that an amount of

Rs.27,75,000/-, by way of EDC, should be levied against respondent No.5,

hiit in that reaard learned crmiineel Mr Qaiirahh Woillra semi arnaarne far
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states that the said industry is located about 47 kms. away from the
place/village Pathri where these lands are stated to be located. So, there is
no remotest possibility where the spent wash was accidently flowing could
cause any damage to their lands. Learned counsel has also provided colour
photograph of the location of the village as well as that of the industry,
which is taken on record. Copy of the same shall be provided to the learned
counsel for other parties within two days.

3. We find that till now, the Joint Committee report has not been
adjudicated by this Tribunal and parties/respondents have stressed that the
Joint Committee report be adjudicated first before proceeding for final
arguments in this case. We accept the request and after having read the
report of the Joint Committee, we find that in the recommendations made by
the Joint Committee in para 6.0, sub-clause (ii), it is clearly stated that the
Joint Committee, during its visit, saw no visual evidence of spread of spent
wash/spent wash sludge on the agricultural land under reference during the
period from January, 2018 to June, 2018. Total 8 no. of ground water
samples from the dug well and 4 nos. of soil samples were collected in
coordination with Taluka Agricultural Officer in the area under reference.
The Joint Committee also collected reference ground water sample from the
dug well and soil sample from the area outside the impact area. All the
aforesaid samples of ground water from the dug wells and soil from the
agricultural lands were collected at the locations as suggested by and in
presence of the applicant as well as respondent No.6. Despite these
observations in the above para, the recommendation is made for levying an
amount of Rs.27,75,000/- towards EDC from respondent No.5 for damage

caused by spent wash at Gat No.144 belonging to respondent No.6 and it is

rocnrdad in nara 7N eiihorlatiea {Hiil af the Thnint Cammittes rannrt that
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Committee within two weeks from the date of uploading of this order so that
we can adjudicate this report and thereafter, proceed with the final
arguments.

4. We direct that along with a copy of previous Joint Committee report
and other relevant documents to be provided by the MPCB (nodal agency) to
the Joint Committee for carrying out this order.

5. Put up these matters for next consideration on 16.04.2025.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

February 05, 2025
ORIGINAL APPLICATION NOs.03/2023(WZ),
79/2023 (WZ) AND 53/2023 (WZ)

npj




(s o Annexope’'C
- MAHAR4  RA POLLUTION CONTROL BOARD

vamms . PREPOLL == Regional Offiee :
: = Paryavaran Bhavan, Piot No, A ~471, MIDC,
A c (1201247628 e Chikaithana; Berind Dainik LOKpaYS, Near
o : \"" Saih Nandiat Dhoot Hospital,
tay o [0240) 2473481 ' > Jaina Road, Aurangabad- 431210
1ty AX/RPAD  HAND DELIVERY: .
MPCIVROA/SCNY 1310 2018 Date - 15]09]%0'8

T ,
\¥%. Radico NV Distilleries Mehsrashiza Lid,
Piot Wo. D-192 10 D-195, MIDC Arca, Shondra,
Disl: Avrangabad.

Sub :- Show Cauge Notigp for non-compliance of Consent wndilion&

Refi- 1) Conseal to Operate granted by the Boord, :
2) News appeared in the newspeper dated 31/08/2018 regarding poltution
problem due ts your unit at viliage Pathr, Tq. Phulembri, Dist: °
Avrangabad., .
3) Visit of Board Officer to the site of your unif on 314082018
4) Proposal submiteed by Sub-Regional Officer, MPCE, Awangsbad vide
letter dated D4/03/2018. '

WHERBAS, it is obligatary on your part to comply with the-coiitians of the Consent 19 -

Operale grantod by the Board 10 your usit under Section 26 of the Waler (Prevention & Conliv;
of Pollution) Act, 1974, undér Section 21 of the Air (Prevention & Control of Pollution) Acl,
1981 wnd under Rule 5 of the Hazardous & Other Wastcs (Managoment & Trans-Boundry

Movemenl) Rules, 2016, AND WHEREAS, it is also obligatory on your part o provido .
aleguaic pollution control systems and operate & maintain (he same continuousty and effectively . -

o 1y to achieve the standauds prescribed under Environment (Protection) Act, 1986 and to avold
any sost of pottution problem in the strrounding ares

AND WHEREAS, the Bosry Officers visited the ste of your uait o’ 31/08/2018 and
invostigated the “news appeared in the newspaper vide above reference (2), AND WHEREAS,

lhc Sub-Regional Olfices of the Board at Aurengabad vide above reference (¢) reported that the "

spent wash / spont sludge generated from your unit was found. disposad through tankecs in the
[Hem Joeared at Gat No. 144, Village Pathrd, Tq. Phulsmbr, Dist: Aurangabad.

~ AND WHEREAS, water in the wells located at Gst No. 144 oz weil as in the swrroundiug
.ren wag gotting contaminated due to the percolation of speat waslyspent shudge. fram Gat Ne.
)44 afler rins only. “The walcr of the wel) located in Gat No: 144 and Gat No. 123 found

‘slightly brownish in colour, which cleasly indicated that you have dispascd the spent wash/spent

aludlge wutside the factory premiscs thereby violation of consent conditions.
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Thus, you are ot sericus about the-pollution contro. and contavening the provisiui: v

various ensctments snd also damaging the surrounding ecvironment knowingly and willfully.

AND NOW, THERFFORE, you are hereby called upon to Show Cause 6ig 10 wiv
aecessary Jepal action shall not be inidated against you for the above Iacupas. . Vour reply, if any
shall reach this office within & pertod of seven days from the date or receipt of this notice, Faikuy
whick, the Boatd will have no ey other option than to initiale necessary legal oction valer b

provisions of the above said cactnents against you which may pleasc be noted.

“ (AD: Mohekar)

: _ R.sgionql-DfﬁcmAmngabmi.
Copy wubmitted 10 :- .o , : S
1. The Joint Directos (APC), MPCB, Mumbei. .

. 2. The Sr. Law Officer, MPCB, Mumbai. )
Copy to Sub-Re ional Officer, MPTB, Aurangabad for information and necessary follow-tp.
Copy to Master File, MPCB, Aurangabad. :



. o ANNEXVRE D
¢ HMAHARAS HTRA . POLLU’ ) C_ONTROL BOARD
cgiona) Office: _
- mens @ PREPORL S ﬁ‘ ::l:::ﬂ Bha::ri,l‘i__olNh,A-dh.MIDC.
- e Nkaitana, Behind Dalk Lokpaira, Neat,
v, - [024012473402/63 R/ . oin Nandiaf Ohoct Hospkal,
e (02400 2473461 o L 7.4 aina Rload, ALANg apad » 431210
MPCHAROADIV 1§} 2~ 72018, . - Daﬁi-“’fi“;\.ﬁ]'bo\&, '
Ta, ' : L o -
M/s. Rudicg NV Distillecies Matarsshm Lid, -
Vot No. D192 to'195; MIDC Aies, Skeadna, - -~~~
Dist: Aurangabad. - Lo S . .
. "Sub » Directions under Scetion 33A.of the Water (Prevention & Contrel of
Pollirtion) Act, 1974 and vnder Sectbort 31A of the Aly {Prevention &
o qut‘rlol‘ofl_‘oﬂu_ﬂan)A_ct.lQﬂl_; - L R
Ref- 1) Cansent to Operate grastcd by the Board datzd 08/01/2016,

: Ii)slwﬂnhseﬂoﬁu'ilmvd'by'ﬂxh office vido lottar No. -
a MP_CWROATSCNHSH'RQIQ doted 1109/2018.. .
3y Visit of Board Officer 6 yout unit on 2511072018,

WHEREAS, it is obligatory on your part.to cocmply with the conditiona of Comsent 10

Opornte granted by the Board to your unit under Section 26 of the Water (Prevextion & Control

. Poltution) Act, 1974, undes Scction 21 of the Air (Preveation & :Contro] of Pallution) Acl,
11 axl onder Tulc 5 -of e Haozerdous & Other Wasies (Management & Trans-Boundry
Muvement) Rules, 2016. AND WHEREAS, it is. 4lso obligatory on yous part to provide
aleyuate pollution control systems and operate & maintain the same continuously and effectivaty
w15 to achiéve the standards preseribed undee Envirenment (Protection) Act, 1986 and o-avold
wyy sort of potlution pmblm-inﬁsé-mgndiqgm . S :

AND WHEREAS, based on the propossl submitied by: Sub-Regional Gfficet, MPCB,
Auvrangabad vida letter datcd 04/0972018 with respect 10 the news appedred in the newspaper

abawt disposal of spént woshsjudge .8t Get ‘No.' 144, Village Pathri, Tq. Phulsmbsi, Dist -

Avtungabnd; this office hes issued & Show Causc- Notice 10.your industey vide above reforance

{2) AND WHEREAS, for the verification of reply submitted to the Show Cause Notice issued

by Uiis oifice, the Byard Officers visited the said site again on 25/10/2018 located at Gat Ne. '

14, Vilkige Pathri, Tq. Phulambri, Dist Aurangabad and roported that the wates of the walls
hicutod ia the atea was having slightly yellowish colour and traces of Soill' coutamination were

alyy notived:

NOW, THEREFORE, in excreise of the pawsrs conferred upon.me under Sectivn 3380l
the Water (Provention & Conlrol of Polhution) Act), 1974 and undef Section 31A of the Alr -}

{Pievention & Controt of Polfution) Act, }981'. 1, Anil Duyandeo Mohekat, the Regiopal-Officst

of the Board pt Ausangabad, herchy issue directions as idet - - L

1" You shall shift the conuminafed soil Gin the fyrm) losated: at Gat No. 144, vill. Puthsi,
1. Phulembri, Dist. Awurangabad to your cxisting Bio compostiog Plulit:loemd at Gt
No..312, Mauje- Tekli (Mali), Tal Aursngabad, Dist. Aurangebad for scieatific. treatment

»  withina wdelk‘pqﬁodwitﬁqut.fni], )

2.
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2]

gt
H

You shal) submit the-report to this offics regarding shifting of gontaminated sail on daily
basis from Gat No. 144; vill. Pathri, Tal, Phulambri, Dist. Aumngabad 10 your existing
Biocomposting Flant located at-Gut No. 352, Manje Takli (Mali), Tal. Aurangabad, Dist,
Aurangabad, simultoncously you shall uiso take remedial measures for the arca during

. shifting of contaminated soil. - .

b

4}

3]

6]

From (he analysis resuits"of well water.samples adjecent (9 the 0il contsminated area
coliccied on 31/08/2018, it is Scen that the parameters Jike BOD, TDS, Calcium,
Moynesium, Tolsl alkalinity are exceeding in some of the wells for which you shell toke
iménediate steps o improve the well water quality and report to this office secordingly. .
You shall submit the details of spent ' generation and its disposal (0 your Bio.
composting - faeility to Suly Regional -Office, Maharashira Pollution control” Board,
Aurmngabad with a copy to this office on monthly basis. ’ .
You shall corply the condilions stipulnted in consent to operale geaated to your industry
by Board Office vide sbovs reference (1) ns well as Environment Clearance issued by -
MoEF dated 25.06.2015. . ' " . _
Yau shall submit the Bank Guacantee Rs. 5.00,000/- (Rupees Five, Lakh Only) within a
posiod of fifteen days to.be drawn in favour of Regiona! Qfficer, Moharashira Pollution
Contro! Board, Aurangabad which shall be valid for period of cae year towards ensuiing
compliance of these directions. ' TR

In case, you fail 1o comply with the above directions, the Poard will have no ony olber

option than 10 issue approprisie final Dirsctions with disconnection of electricity end watei

supply of your unit, which may please be nated. o

Copy submitted

{A.D. Mebekar)
Regional Officer-Aurangabuil.-*

- ,
1. The Joint Director (APC), MPCB, Membai.

Copyto: . A

. The Sub-Rogiona) Officer, MPCB, Aurangabsd for information and necessary follow-up
action.

Copy to Master File, MPCB, Aurangabad. '

= o ———

x
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RNVDML/ETP f156

To, Dated - 21,-09.2018
Tha Regional Officer '

MPCB -

Aurangabad (Mah.}

Sub: Show Cause Notice
Ref:  Your letter no —MPCB/ROASSCN/IS11 Dated ~ 11-09-2018

Sir,

This Is with reference to your abave mentigned letter which wag retelved an
17/09/2018; we would like to inform you. that, as alleged in the latter, wa never
disposed any effuent outside the factory pramises, since we have ample facilities to
traat the effluent as per norms and we stﬂcﬂy following the conditions of consent for
zero liguid discharge norms.

in reference to the Show Cause Notice (Ref -2}, doubts expressed by various
complainants and we had also enquired about the allegations put on us, While
enguiring with the owner of the land {Mr. Dwarkabhau .Y.Pathariker) Gut No.144 of
Village Pathr, Taluka Phulambari, we came to know that he has applied press mud for
treating his murum land to make it cultivable.

The land owner of tha GutNo.144, Mr:Dwarkadas Yashwantrao Pathrikar has
told that he has not taken anything from aur factory. He has put press mud from
outsiie and possibly the leachate of that material may have gone to the weil of other
farmers, which he has communicated to us in.writing as well.

As allegad by you we deny disposing of any effluent at Gut No,144 of Pathri.
- village, as we are strictly following the conditlon of the Consent, We tannot be held
responsible for any such activity done by him/farmer.

For your information we Rave purchased about 41232 MT of press mud from

different sugar-mills and after composting process about 323500 MT of bio compost
was made, About 70000 m3 of affluent was consumed. About 62000 m3 of effluent

was genarated from out let of Misllipla Effect Evaporator and about 8000 m3 of raln
water was also collected in lagoon. Sludges from digester, decantation of raw spent
wiash and that of Process Coﬁdensate Treatment Plant has been used in bio

composting.

180 9001 Radicé NV Distilleries Maharashtyx
1802000 " (Moemeriy : Svptkar! Balicaje Sugars Lid.)
CERTFED Warku & Ragd. Office : D-192 © D-195, MIOC Shewirs Fiee Stac Indusbrins Aren,
COMPANY I Tale (0240 2622048, Fax : (0240) 2822080

T CIN No. LS4ZURIHZO00°.C 193208




.

Condensate generated from dporatian, cooing tower b
regeneration water of DM pisns

oW down,
& Softener ;s treated in Process Londensars
p Treatment Mang and recyele back in cooling towar ang in process.
We are stricthrmaintalnlna Zero Liguiy Dischargg (ZLD} which Your officials have
o many times during their visit to oyr plant.

With the above, considering oy non-

involvemnent i the disposaj of effluent at
Pathar{ village, we request vou not to (ake @

Ny dction against oW compary,
Regards

For Radico Ny Oistiliarias Maharashtry Ltd,

M(ﬂ-"
Auth .'Ild' Signatory

C.C— 5RO (Aurangabag J




RNVDML / ETPf175 Date - 29/10/2018
To,

Regional OfMcer

Maharashirs Poflution Control Beard

Aurangsbad (MH) !

Sub: Direction under Section 334 of the Water (Preventlon & Controt of Pollution) Act, 1574 and
uater Section 31A of the Alr {Prevention & Control of Pollution} Adl, 1981,

Rel: Your letter N0, MPCB/RO/A/DIR/1612/2018 dated 25/10/18 and our letter dated 21/09/18
Daar Sir,

This Is in refarence 1o your above mentioned letter and our reply given on 21/09/18, where we had
aiready denled for the disposal of any efflusnt on Gut No 144. We onra again bring to your notice
that we have not disposed any effluent In Gut No 144, village Pathrl, T Phulambri, This was verified
in writing by the owner of Gut no 144 Mr Dawarkadas Pathrikar that he has not taken any thing from
our factory and he has no issve with our company. The copy of the letter is enciosed for your
reference. Hence there it no question of contamination of scil and slight yellowish colour in nearty
wells due 10 our efflvent/ fault.

However we are very much concern ahout the environment and siready under taken so many
activities under Corporate Socist Responsibility (C5R), we will hgip the farmer for (ifting so cabed
contaminatec soil and also in trestment of well water, 35 dirgctad by you.

Ueing you are the autharity, your directions shall be honoured and shall be comphed by us. The
paint wise rephy of your direction is as under

1- We have already staried lifing the 5o :alledlconlarninated soil and shifting the same at gur
Tukali site. This work will completed n another 2-3 days.

GQ( 2. We have shifted one truck on 27 Oct and on 28 Oct we had shifted 5 Number of rucks

Materiat,
3. Treatment of wel will start from today.
4. We will submit this report in first week of every manth.
5. We ara strictly folibwing the consent and EC conaitions.
6~ Since we are ROT i the fauit, however we shall be submitting Bank Guarantee of Rs 5 lacs
within Rfteen days.

Radico NV Distilleries Maharashtra Ltd.
{Fomverty ; Shwicar! Baliraja Sugara Lid )

Vg & Regd. Ofice . 0-182 to 0-195, MIDC Shandre Five Star ncustrisl Ared, Aurengadod - 431204
Ta.; (02405 ZEZ2048, Fax | 10240) 2622050,

SN Ko, USS4290H2000PLC 183208
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We are strictly following the directions given by Board from timg ta time and maintaining best
practises of 38 [radute, recyche and reuss). Our spent wash generation [s anly 7.8 KL/KL of alcohol
production which i very less in comparing to othesindustries. Bio gas gensration is 55-60 m3f m3 of
spent wash, which is highest 'n Maherashira. After Multipie Effect Evaporator our eftuent remains
anly 1.4 It/h of akcohal produgtion, which is finally used for bio composting under covered shed,

Fresh water consamption 15 only 7 m3/m3 of slcohol production ageinst industry norm of 12 m3/m3.
This happened because of 3R practises maintzined by us.

We ara strictly foflowing Zero Liguid Discharge conditions 2Hl the time, which was verified by Boiand
olficery tirne ta tima.

The (and owner of Gut.No.1a4, has alraady deciared that he has not taken any material from us and
he has used press mud purchased from Sugar Factory through Agent. Latter 10 That effect is given to
us by Land owner on 02.109.2014. (Copy is attached) .

In view of tha above, we reguest yourself Lo not to take any action Jgainst us..
Regarts
For RADKCO NV DISTILLERIES PMARARASHTRA LTD,
-~
Sushil Saroha

{Deputy General Manager)

C.C. 5SRO =1 Auwrsngebad-1



